This dom.{”
htms://PDP%eplacer.com

tis procgssed by PDF Replacer Free_versiona lf yowwdnt tosremovie ithiis tekt please mpgrade to PDF Replz'lcer Pro.

PRINCIPAL BoWNCH: New DeLHI

ReAs No. 29/94
in

JeA. NO. 2440/93
New Delhi this 18th Day of February 1994
THE HUN'BLE McMBCR MR. J.P. SHARMA McMBER (J)
THE HON' BLE MEMBER MR. BeKe SINGH McMBER (A)
Dr, 3.C. Gupta, ' ' .
Asstt. Commissioner of Income Tax (Retd.),
Office of the Commissioner of Income Tax,
Ayakar Bhawan, Meerut,
Resident of S5A - 106 Shastri Nagar,
GhaZiabadc e s o Petiti‘)ner
(By Advocate Shri B.B. Srivastava)

Versus
dnion of India, through
1« The Sscretary of the Govt. of India,
Ministry of Finance, Dept. of Revenue,

New Delhi,

2. The Chairman,
Centfal Board of Direct Taxes,
New Delhi. iee Respondents

g+5R D E R
Hon'blg Mr, J.P. Sharma, Member (J)

The applicant has sought review of the order dated

: e
2.12.1993 dismissing the .application—Ffited—with—the original

application for counting of previous service uhich he has
rendered in Sanatan Dharam (Post Graduate) College,

Muzaf farnagar under the State Government as gualifying
service for pensionary pbenefit by virtue of having joined
the Central GCovernment as Assistant Commissioner of Income
Tax from where the applicant retired on 31.5.1392. uWe ha e
alrzady cansider;d the rival contention of the pa ties on the
relsvant points. 1In the Revieu Application, the agpplicant

has pointed out a typographical error in line 6 of para 1

wherefor Income Tax Jfficer, Class II the word Assistant
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decision arrived at in the case.

25 The Revieu Applicant has also rsferred to the
benef it given to one Shri M.C. Sharma which has alrzady
peen considered by the ﬁiuisian;l Bench while giving the
decision. The ather ground taken is a comparison of the
qualifications of the applicant with one Shri M.C. Sharma
but that is not material at all. The gpplicant has also
discussed certain authoritics but they are not at all
relevant for decision of the present case. The applicant
has to estapblish his own cas2 as to hjﬁ the service rendered
in a private institution can be tacksd as qualifying
seruicuaun;:?ntha Central Government. Merely referring to
a decision sarlizr in the case of M.C. Shar ma which has
been held to be a judgement per incurieum given by the
Single Bepch will not give any help to the applicant.
There is no manifest error on the face of the order

naor any further svidance.haa been referred to by the
Review Appli.ant. Thsre is no m2rit in the Review

ion and the same is, therefore, dismissed.

AYV‘«\.'*-_M_A.__Q .

gh) (JePe Sharma)
Member (A Member ()

Applica

*Mittal*
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